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CENTRAL ADMINISTRATIVE TRIBUNAL
"PRINCIPAL BENCH, NEW DELHI

QA NO. 196372002
Thig the 31st day of July, 2002
HON’BLE SH. KULDIP SINGH, MEMBER (J3

Sh. Tej Kumar 5/0 Sh. Pitamher Singh
B/a 56-H, CB! Caleny, Vasant Vihar
New Delhi - 110057.
Presently under suspension & Posted as
. 8nh Inapector @ CBI @ ACU-1!
7th ¥Klaaor, Block No. 3
GO Complex, lodhi Road
New Delhi - 110003. ....Apnlicant

(By Anplicant: Sh. D.S5.Chaudhary)
Vergus

Union of India

Through the Searetary

Department of Personnel and Training
North Black, New Delhi-110001.

l‘ :"

2 The Direactoer
Central Rureau nf Investigation
Blaock No.3, CGO Complex, lLodhi Hoad
Mew Dalhi -~ PR3,

3. The Ny. Director (Adminigtratinﬁ}
Central Bureau nf Investigation
Bloeck No.3, CGO Complex, lLodhi Hoad
New Delhi - 110003.

4. Sh. lJatender Kumar

Superintendent of Police (8}

Central Bureau of Investigation

a4th ¥ligor, RBloek Mo .3, CCED Complew

l.odhi Road, New Delhi - 110003. . .. Respondentsa

ORDE®R {(OHALY

Anm) icant has challenged the impugned order vide which
the competent authority has been pleased to cancel the
allotment of (B! Residential Qr. No.bbk, Vasant Vihar, Méw
Delhi allatted to Sh. Tej Kumar S.! ACU-1!, New Delhi. The
arder also shows that vacation order war passed against the

applicant by the competent authority.




—2- | 7z

C
2. In view of the judgment of the apex court in Union of
India va. Heaila Ram & nthers reported in JT 2000 (10) SC 5023

and anather judgment of Hon’ble High Court in Smt. Babli &
annther  va. Gavt. of NOT helhi and others reporfted in 95

(2002) bDelhi law Times 144 wherein it has been held as under:

"We accordingly, hold that CA'Y had no
Jurisdiction to entertain QA= claiming
allntment or regularization of Government
accommadation unless such claim was shown ta
he =2 gaonditinn of serviee. Mar onould it
agsume juriadiction where eviction action was
taken against =an employee tor his alleged
unautharised occupation of the premises under

the Evigtion Act. These petitions are
accordingly dismigsed and Tribunal ardser

affirmeg :
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3:%wb! am of the considered opinion that this court has no
jurisdiction to entertain the QA. QA is dismissed in limini.
However, the applicant ig at liherty to file hig petition

hefare the appropriate forum.

{ KUDIP SINGH )
Memher (J)



